
                                    

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

Tezpur PS Case No-2694 of 2021 

GR Case No-4308 of 2021 

U/S-302 of IPC 

 
ORDER 

06.12.2021 

C.R put up today along with bail petition bearing No-

958/2021 filed by the petitioner named Md. Nur 

Hussain praying bail of accused person named Md. 

Amir Hussain. The bail petition filed in support with 

an affidavit.      

Heard both the sides and perused the petition with 

the case record.   

On perusal of the case record it unveiled before this 

court that criminal law sets in motion closely lodging 

an ejahar by informant named Md. Joynal Abedin on 

01.12.2021 alleging that around 13 years back his 

sister named Ashmina Khatoon (Since deceased) got 

married with the accused Amir Hussain as per 

socially and out of the said wedlock two children 

were born to them. It is alleged that after marriage, 

the above-named accused physically assaulted his 

sister on various occasion and the accused had 

maintained an illicit relationship with another woman. 

It is also alleged that yesterday (From the date 

lodging the FIR) he came to know that his sister 

committed suicide by hanging herself. 

Subsequently, Tezpur PS Case No-2694 of 2021 was 

registered under section-302 of Indian Penal Code 

and thereafter, the above-named accused person 

apprehended and produced before the court on 

03.12.2021 and since then he has been languishing 

in judicial custody.  



                                    

06.12.2021  

At this stage without entering into the merits of 

entire dispute in hand, this court finds that the 

investigation is pending at premature stage.  

The alleged offence is non-bailable and cognizable in 

nature. The nature of alleged offence deserves 

meticulous investigation. 

More also, the I.O also deserves a fare chance to 

open the entire jacket from the alleged incident 

holding a proper and comprehensive investigation.   

Therefore, bearing in mind all the aspect this court 

not finds anything sensible upon which the bail 

prayer of accused person, named, Md. Amir Hussain 

may be considered at this stage. More also, release 

of the accused person from judicial custody may 

hamper and temper the investigation of this case.        

Hence, in the result bail prayer of the accused 

named, Md. Amir Hussain stands rejected due to 

devoid of any merits.    

Inform all the concerned.      

 

       Sri N. J. Haque 
          Chief Judicial Magistrate 

                  Sonitpur, Tezpur 


